
738



739



740



741



742



743



744



1394

745



746



01.12.2023

50009

747



748



INDEX 
_, 

s. PARTICULARS Page No. of Part to which Remark 
NO. belongs 

Part I Part II 
( contents of · ( contents of
Paper Book) Paper Book)

(i) (ii) (iii) (iv) ' (v) 

I. Listing Proforma 

2. Cover Page of Paper Book 

3. Index of Record of Proceedings 

4. Limitation Repo1i prepared by the 
Registry. 

5. Defect List 

6. Note Sheet 

7. Synopsis & List of Relevant E-vDates And Events 

8. Writ Petition under Article 32 of 
1-v�the Constitution 0f India with 

Affidavit. 

9. ANNEXURE A-1 

A true copy of the E�vironment 
4S-� Jtff Impact Assessment Notification 

dated 14.09.2006 issued by the 
Respondent, MOEF&CC. 

10. ANNEXURE A-2 

A true copy of Notification dated 
Irr&-// I 14.03.2017 issued by the 

Respondent, MOEF. 

A-A1 A-A1

A-2

A-3

A-4

A-5

NS-1 - NS-

749



750



751



752



753



01.12.2023

754



755



756



757



758



759



760



761



762



763



764



765



766



767



768



769



770



771



772



773



01.12.2023

774



IN THE HON'l3LE SUPREME COURT OF INDIA 
QRIGlNAL CIVIL JURISl)ICTION 

UNDER ARTICLE 32 OF THE CONSTITUTION OF INDIA 

WRIT PETITION (C) NO. OF 2023 
, • ,c • ,. , ; - !Fl tj t I 

[PUBLIC INTEREST LITIGATION] 

IN THE MATTER OF:. 

VANASHAKTI 
N andakumar Pa war House, 
Opp. Shri Jagannath Darshan Building, 
M.D. Keni Marg, Nahur (East), 
Mumbai - 400042, Maharashtra. 
PAN No. AA8TV1057H 
Annual Income 35 Lakhs approx. 
Email: vanashakti@gmail.com 
M No. +91 9967632302 

Through its authorised signatory 
STALIN DA YANANl) 
S/o K. Dayanand 
Near Friends Colony, 
B-205, Shivmangal so-op hsg soc, 
Bapu Juvekar Marg, Bhandup East S.O., 
Mumbai, Maharashtra - 400042 
AADHAR NO. 5948 0651 7588 
PAN NO. AECPD7849E 
Annual income 10 Lakhs approx. 
Email: vanashakti@gmail.com 

VERSUS 

UNION OF INDIA 
Through Secretary, Govt. of India 
Ministry of Environment, Forest & Climate Changv 
Indira Paryavaran l3havan, Jor Bagh Road, 
New Delhi-l 10003 

... Petitioner 

... Respondent 

1394
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imperative to pl�t<;e certain relevant 1,1ackground facts for the 

kind perusal of this Hon'ble Court: 

BRIEF FACTS CONSTITUTING THE CAUSE OF 

ACTION OF THE PRESENT PIL 

19.1 India was a signatory to the United Nations Convention Qn 

the Human Environment held in Stockholm in the year 

l 97Z (hc:reinafter referred to as the 'Stockholm

Convention ') wherein 26 broad principles concerning 

Environmel'lt and devylopment were c;levisec;l and 

recommended. 

19 .2 Pursu�nt to .. its commitment under thv Stockholm 

Conventioµ, 1972, the Indian Parliament enacted a host of 

legislations with the aim and objective to regulate various 

activities that pollute the environment namely, the Water 

Act, 1974, the Air Act, 1981 and the Environment 

Protection Act, 1986 (EP Act). 

19.3 The Statement of objects and reasons for enactment Qf the 

EP Act, 1986 declares that the Act has been prompted by • 

concern over the state of environmeJ1t that has grown the 

world over since the sixties. Section J of the EP Act 

787



788



789



790



791



792



793



794



795



796



797



798



799



800



801



802



803



804



805



806



807



808



809



810



811



812



813



814



01.12.2023

815



1394

816



ITEM NO.23 COURT NO.3 SECTION PIL-W

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  1394/2023

VANASHAKTI Petitioner(s)

VERSUS

UNION OF INDIA Respondent(s)
(FOR  ADMISSION and IA No.257416/2023-APPROPRIATE
ORDERS/DIRECTIONS )

Date : 02-01-2024 This petition was called on for hearing today.

CORAM : 
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) Mr. Gopal Sankaranarayanan, Sr. Adv.
Mr. Vanshdeep Dalmia, AOR
Ms. Anisha Jian, Adv.
Ms. Tanya Shrivastava, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
O R D E R

1. Issue notice returnable in four weeks.

2. Until further orders, there shall be stay of

operation  of  the  Office  Memoranda  dated  7th July,

2021 and 28th January, 2022 issued by the Ministry of

Environment, Forest and Climate Change.

(ASHA SUNDRIYAL) (BEENA JOLLY)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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REVISED
ITEM NO.56 COURT NO.3 SECTION PIL-W

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  1394/2023

VANASHAKTI Petitioner(s)

VERSUS

UNION OF INDIA                                     Respondent(s)

(IA No. 257416/2023 - APPROPRIATE ORDERS/DIRECTIONS)

Date : 02-02-2024 These matters were called on for hearing today.

CORAM : 
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s)  
Mr. Gopal Sankaranarayanan, Sr. Adv.
Mr. Vanshdeep Dalmia, AOR
Ms. Anisha Jian, Adv.
Mr. Sarthak Dora, Adv.
Ms. Trisha Chandran, Adv.

For Respondent(s)
Mr. Tushar Mehta, Solicitor General
Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Mr. Ketan Paul, Adv.
Ms. Ruchi Kohli, Adv.
Ms. Swarupama Chaturvedi, Adv.
Mr. Rajat Nair, Adv.

Mr. Puneet Bali, Sr. Adv.
Mr. Akhil Anand, Adv.
Mr. Samit Shukla, Adv.
Mr. Himanshu Vij, Adv.
Ms. Saakshi Saboo, Adv.
Mr. Anuj Salva, Adv.
M/S.  D.S.k. Legal, AOR

Mr. T. V. S. Raghavendra Sreyas, AOR
Mr. Naveen Hegde, Adv.
Mr. A Yogeswaran, Adv.
Ms. B Poongkhulali, Adv.
Mr. Siddharth Vasudev, Adv.

Mr. Vanshdeep Dalmia, AOR
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Mr. Anisha Jain, Adv. 
Mr. Sarthak Dosa, Adv. 

                   
                   Mr. Guru Krishna Kumar, Sr. Adv.
                   Mr. Saket Mone, Adv.
                   Ms. Anshula Vijay Kumar Grover, AOR
                   Mr. Abhishek Salian, Adv.
                   Ms. Nitika Grover, Adv.
                   Mr. Devansh, Adv.

Mr. Atmaram Nadkarni, Sr. Adv.                 
                   Mr. Kunal Mimani, AOR

Mr. Samit Shukla, Adv. 
Mr. Kunal Vajani, Adv. 
Ms. Sakshi Saboo, Adv. 
Mr. Anuj Savla, Adv. 
Mr. Shubhang Tandon, Adv. 
Ms. Shraddha Chiramia, Adv.                    

          UPON hearing the counsel the Court made the following
                             O R D E R

I.A. Nos. 25197,  25309 and  25150 of 2024 

1. The application (IA No. 25150 of 2024) for intervention

is allowed.

2. The  applicant(s)  approached  this  Court  seeking

modifications/alterations  of  the  order  dated  02nd January,

2024.

3. Vide order dated 2nd January, 2024, we had granted stay of

operation of the Office Memoranda dated 07th July, 2021 and 28th

January, 2022 issued by the Ministry of Environment, Forest

and Climate Change.

4.  Mr. A.N.S. Nadkarni and Mr. Puneet Bali, learned senior

counsels  appearing  for  the  applicant(s)  submit  that  though

their  projects  had  acquired  environmental  clearances  much

prior to the Office Memoranda dated 07th July, 2021 and only

certain  modifications/alterations  are  required  therein,  the

819



3

same  cannot  be  considered  in  view  of  the  order  dated  2nd

January, 2024.

5. We clarify that our orders dated 02nd January, 2024 would

not  come  in  the  way  of  the  competent  authorities  in

considering the proposals for modifications/alterations in the

Environmental  Clearances  if  area  of  such  projects  had  any

valid environmental clearances prior to 07th July, 2021.

6. Needless  to  state  that  such  applications  for

modification/alteration would be considered by the competent

authorities  strictly  in  accordance  with  law  as  it  existed

prior to 07th July, 2021.

7. We further clarify that our order should not be construed

as having  stayed  any  proceedings  before  any  High  Courts

touching the subject matter of the Office Memoranda, referred

to above.  

8. The applications are, accordingly, disposed of.

I.A. Nos. 13975, 16527, 21877, 21878 and 24981 of 2024

1. Mr.  Gopal   Sankaranarayanan,  learned  senior  counsel

appearing for the petitioner-Vanashakti seeks four weeks’ time

to file reply affidavit to these applications.

2. List these applications alongwith main matter after four

weeks.

(DEEPAK SINGH) (ANJU KAPOOR)
COURT MASTER (SH) COURT MASTER (NSH)
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ITEM NO.23 COURT NO.3 SECTION PIL-W

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  1394/2023

VANASHAKTI Petitioner(s)

VERSUS

UNION OF INDIA Respondent(s)
(FOR  ADMISSION and IA No.257416/2023-APPROPRIATE
ORDERS/DIRECTIONS )

Date : 02-01-2024 This petition was called on for hearing today.

CORAM : 
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) Mr. Gopal Sankaranarayanan, Sr. Adv.
Mr. Vanshdeep Dalmia, AOR
Ms. Anisha Jian, Adv.
Ms. Tanya Shrivastava, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
O R D E R

1. Issue notice returnable in four weeks.

2. Until further orders, there shall be stay of

operation  of  the  Office  Memoranda  dated  7th July,

2021 and 28th January, 2022 issued by the Ministry of

Environment, Forest and Climate Change.

(ASHA SUNDRIYAL) (BEENA JOLLY)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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